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PART III.

Regulations, Orders, Notifications, Rules, etc., issued by the 
Governor and by Heads of Departments.

The 10lh April 1942.
No. 2037-F.—In exercise of the powers 

conferred by clause (6) of sub-section (2) of 
section 241 of the Government of India 
Act, 1335, the Governor of Orissa is pleased 
to make the following further amendments 
to the Orissa Travelling Allowance Eules, 
namely : —

. FINANCE DEPARTMENT.

NOTIFICATIONS.

The Slli April 1942.
No. 20Q4-F.—In exercise of the powers 

conferred by clause (6) of sub-section (2) of 
section 241 of the Government of India 
Act,' 1935, the Governor of Orissa is pleased 
to direct that the following amendment 
shall be made to tho Orissa Service Code 
and shall be deemed to have come into 
effect from the 1st day of April, 19o9, 
namely :—

Amendments.
I. In rule 38 of the said Rules—
(a) the note under sub-rule (c) shall be 

numbered as Note 1.— ; and
numbered the(fr) after Note 1.— as so 

following note shall bo inserted, namelyAmendment.
said Code, after sub- 

sub-rule shall bo
u ntotd 2.—Tho shortest route between Sambalpur 

and Cuttack or from places in the districts of Cuttack, 
Puri and Ganjam to places in the district oi Sambalpur 
is the route via Angul partly by road and partly by 
rail. If, however, an officer of the first grade actually 
travels by rail, he should be allowed to draw travelling 
allowance as for a journey by rail. ”

In rule 56 of the 
rule (6), tho following 
added, namely :—

“ (c) A member of the subordinate 
Civil Service, Executive branch, 
who is promoted to the, Orissa 
Civil Service, Executive branch, 
shall diaw pay in th° time-.ca o 
for tho latter service with efle 
from the date in which his promo 

notified in the owcuu

II. In rule 47-A of the said Rules after 
the word ‘plus’ wherever it occurs, tho 

words shall be inserted,following 
namely:—
; in the case of Government servants 

of the first three grades, M ;tion is 
Gazette.
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above clauses by tho Comptroller. Saving 0j ^ , 
time, inspection cn route nnd journeys by motor 0 
to places off tho railway lino aro instances of a j0Up °ar 
by motor car in tho public interest. Theus^ 
a motor car for mere station work at the places of 
should not bo regarded as being in the public interest

III. Bale 47-A shall be renumbered as 
sub-rule (t); and thereafter, the following 
sub-rule shall be inserted, namely

“ (it) In the case of a journey performed 
by road between two places connected by- 
rail for which railway mileage is claimed 
under rale 47, the railway mileage should 
be limited to what would have been admis­
sible had he travelled by rail. In cases 
where concessional rates are obtainable, the 
mileage allowance for such road journeys 
should bo restricted to what would hare ■ 
been admissible according to sub-rule (?) of 
this rule, had the Government servant 
actually travelled by rail at concessional 
rales. ”

IV. After rule 47-A the following rule 
shall be inserted, namely

«i 47-B (a),When a Government servant 
performs a journey by motor car or partly 
by rail and partly by motor car between 
two places connected by railway, his travel­
ling allowance for the journey should be 
regulated as in clause (t) or (ii) below, 
provided that the journey has been 
performed in the public interest :—

(*) When the journey is performed 
entirely by motor car, he may draw mileage 
at the rate admissible to him for a journey 
by road subject to the limit of what would 
have been admissible, had he travelled by 
rail and been allowed to transport bis car 
by rail, provided that this limit will not 
apply to journeys which have to be neces­
sarily performed by road in order to visit 
an intermediate station which is not within 
easy reach of the railway route.

(ii) When the journey is performed 
partly by rail aod partly by motor car, he 
may draw for that part of the journey which 
is performed by rail the mileage allowance 
admissible to him and the actual cost of 
transporting his car by rail, and for the 
remaining part of the journey he will draw 
road mileage ; but the travelling allowance 
for the whole journey shall not exceed what 
would have been admissible if the whole 
journey had been performed by rail and the 
motor car bad been transported by rail 
through out,

Note.—Tho claims under clause (i) or (ii) above of 
officers whc&e travelling allowance bills require counter­
signature may be allowed by the Controlling Officer 
alter he has satisfied himself that the journey by road 
was in the public interest. In the case of officers 
whoso travelling allowance bills are not countersigned, 
the officer concerned shcu d attach to his bill a short 
explanation regarding the necessity of the journey bv 
motor car fer the admission of his claims

(b) In cases not covered by s.ub-rule (a\ 
the travelling allowance ~for journeys 
performed by motor car or partly by rj^i 
and partly by motor car between two places 
connected by railway, should be limited to 
what would be admissible to thoNloveru, 
ment servant, bad he travelled by rail. ”

I >

r
i

By order of the &o*fernor, 

P. T. MANSFIELD, 

Chief Secretarfff'io Governwent.

EDUCATION DEPARTMENT.

r
NOTIFICATION. f

{The 9th April 1942.

No. 1109-E.—In exercise of the powers 
conferred by sub-section (2) of section 5 of 
the Charitable Endowment Act, 1890 
(VI of 1890), and on the application and 
with the concurrence of the Sub-Assistant 
Inspectress of Schools, Berhampur Girls’ 
Range, now the Deputy Inspectress of 
Schools, Ganjam and Koraput districts, and ** 
tho Headmistress for the time being of the 
Oriya Girls’ School, Berhampur, v the 
persons acting in the administration b£ the 
“ Queen Empress Mary Peace Celebration 
Prize Endowment Fund ” at Berhairlpur, 
the Governor of Orissa is pleased to direct, 
that the following modification shall be 
made in the fecheme settled for the 
administration of the said fund as contained 
in the Second {Schedule to the notification 
of the Government of Madras in the Home 
(Education) Department No. 496, dated the 
^6th April 1920, as subsequently amended, 
namely ;—

Modification.

In paragraph 1 of the Second Schedule 
to the said notification substitute the words 
“ The Deputy Inspectress of Schools, 
Ganjam and Koraput districts, Eerham- 
pur ” for the words “The Sub-Assistant 
Inspectress of Schools, Berhampur Girls 
Range

!

under tko

The 15th April 1942.

Act lJfl‘>??XV?,o7ino^CrCiS/ °f F,°Wers confcrred by section 27 of the Indian Forest 
Act, 1J.1 (XVI of 1^<), and ot all ether powers enabling him in this behalf the Governor 
of Orissa is pleased to direct that the portion of Motijharan Eeserved Forest Block specified
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below which, in notification No. 50EG, dated the 2nd December 1*78, was declared as 
reserved forest under section 34 of the Indian I/orest Act, : 878 (VII of 1878), shall cease to 
be reserved forest, v>itli effect Irena the date of this notification :_

I. Specification of land disafforested.-—

Knrne of reserve or portion of 
reserve. District. Pargana. Mauza. Area in acres.

'

portion cf Motijharan Samba)pur ... 
Reserved Forest Block.

Sambalpur ... Motijharan ... 0-44

II. Boundaries.—
North—Reserved Forest of Motijharan Block.

"West—Reserved Forest of Motijharau Block and Nazul laud.
South—Site cf Agency Inspector of Schools.
East—Assistant Political Agent’s bungalow and Nazul land.

III. Brief description.—Arid land and hill slope containing no tree growth.
IV. Reasons for disafforestation.—The area is required to form part of the sites of the 

Assistant Political Agent’s bungalow and Agency Inspector of BchD-fis’ bungalow.
By order of the Governor,

S. DAS.
Secreta-r y to Government.

the said Act, for the information of all 
persons likely to be affected thereby and 
a Dotice is hereby given that the draft will 
be taken into consideration on or after the 
Jst June 19-12.

Any objection or suggestion which may • 
bo received from any person with respect to 
the said draft before tho date specified will 
be duly considered.

LAW DEPARTMENT.

NOTIFICATION.
The 10th April 1942.

No. 1563-d.—In exercise of the powers 
conferred by sub-section (1) of section 9? ot 
the Government of India Act, Vv'S-j, the 
Governor of Oiissa is pleased to direct that 
the Indian P»nal Code (Amendment;

f\ill of 1942), shall apply to all the 
of the Province of

Act,
191-2
partially-excluded
Oris: a.

Draft amendments.

In the said Buies—

(a) to iule 2, the following clause shall 
be added, namely

“.(II) * period of incubation' in respect 
of an infectious disease mentioned 
below means the 
against it :—

areas

By order of the Governor, 

W. W. DALZIEL,
Secretary to Government.

• *i

COMMERCE AND LABOUR 
DEPARTMENT-

period specified

G days.PlagueNOTIFICATIONS.
5 days.Chokra

The 7th April 1942. 9 da} s.Yellow fever

“kr su ■**+«%*
Governor of Orissa, in exC1C1 , ectj0n (I) of 
conferred bv clause (p) of s ‘ ‘ ](j0g
section 6 of the Indian 1« 8 f tion of 
(XV of 1908), read with th- n he Depart-
the Government of Inch- , Lauds.
ment cf Education, tlea ^ March
No. F.-10-1/38-G., dated th ^“u.hcd as 
1938, proposes to make. » ‘ tion 6 °f 
required by sub-section (2) s~c

12 days.Typhus

Small-pox

Chicken-pox

Cerebrospinal mouingiti^ 

Diphtheria 

Relapsing fever 

Influoazut rneumonia

14 days.

14 days.

10 days.

7 days.

14 days.

5 days. ”
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bv notification No. L.'-lO O (l), data* _
37th March 1937, of the Government 0f
India, Department of Industries — 
Labour.

a protective footwear .--'The occupier shall 
nrovide and maintain ingood condition f0t 
the use of all parsons employed upon fcho 
nnentions of melting and blowing glass and 

grinding and sieving glass-making ““”Sh, « it th. vicinity of the 
“wo these operations are earned on, 

suitable rubber footgear to protect their 
feet from broken glass :

Provided that the Chief Inspector of 
F intories may grant exemption from the 
op -ration of tnis rule to the extent he deems 
suitab.e, if ht is satisfied that its observance £ not necessary to secure the-safety of the 

workers.

(b) for rule 39 the following rule shall bo
substituted, namely : -

“ 39. Infected vessel.—A. vo^ssl shall 
be regarded as infected if there is 
ou board a case of one of these 
diseases or if, prior tithe arrival 
of the vessel in poit, there 
occurred on board a case of cm 
of these diseases within the period 
cf incubation cf that disease.

Suspected vessel. -A vessel shall be 
regarded as suspected if, prior to 
the arrival of the vessel in port, 
there has occurred ou board a case 
of one of these diseases but not 
within the period of incubation 
of that disease :

Provided that a vessel shall not be 
regarded as suspected if the period 
of incubation hau elapsid since the 
occurrence of any case before the 
arrival of the vessel at a previous 
port of call and the Health Officer 
is satisfied that the vessel has 
been subjected to proper medical 
examination at that port and that 
all necessary measures have been 
taken.

Healthy vessel.—A vessel shall be 
regarded as healthy if it is not an 
infected or suspecte i vessel as 
defined above”.

The 7tli April 1942.

No. 1524—1F-7/42-Com.—In exercise of 
the powers conferred by sub-section (1) of 
section 33 of the Factories Act, 1934 (XXV 
of 1934), the Governor of Orissa is pleased 
to make the following rules, the same having 
been previously published as required by 
sub-section (1) of section 79 of the said Act, 
namely;—

1. Title and application—(a) These rules 
may be called the Orissa Hazardous Occupa­
tions (Glass) Pules, 1912.

(b) They shall apply to all factories in the ' 
Province of Orissa in which any operation 
specified in rule 2 is carried on, these 
operations having been declared hazardous

the

and

f
nas’

i

3. Wearing of footwear.—All persons
engaged in any of the processes mentioned 
in rule 2, or in the vicinity of the places 
where those processes are carried on, shall, 
while at work, wear the footwear provided 
in pursuance of these rules, and the occupier 
or the manager shall not permit 
employee to work in these processes, 
the vicinity of the places where they 
carried on, without wearing the footwear as 
aforesaid.

any
or in

are

4. Prohibition of removal of footwear.— 
Persons provided • with footwear under 
these rules shall not be permitted to remove 
the said footwear beyond the factory 
premisj^

The 15th April 1942.

No. 223-Gom.(C).—In exercise of the 
powers conferred by sub-section (1) of 
section 92 of the Government of India Act, 
1935, the Governor of Orissa is pleased to 
direct that the War Injuries Ordinance, 
1941 (Ordinance No. VII of 1941), shall 
apply to all the partially-excluded areas in 
the Province of Orissa.

By order of the Governor, 

W. W. DALZIEL, 

Secretary to Government.

Cuttack ; Printed and Published ly S. H. Khun, Superintendent, Govt. Press. 0. G. 3-1185—16-4-1942.


